’\0611}!

REGISTERED No. D-(D)-72

Tiweg) o €= (F)-72

IR T
EXTRAORDINARY

wm [I—wx 3@z (ii)
PART H—Section 3—Sub-section (ii)
wifwe & werfwa

PUBLISHED BY AUTHORITY

He 344]

a§ feeeh, gwave, faaedy 5, 1978/WF 14, 189
-
x./{o. 3441 NEW DELHI, FRIDAY, SEPTEMBER 3, 1975/BHADRA 14, 1§97
a0 W § forwt 45 et & o & foad e oag we daER & o 8 w@ust e
Separate paging is given fo this Part in order that it may be filed
#y a separale compilation .
MINISTRY OF FINANCE
{Departmeni of Revenue and Insurance)
NOTIFICATION _
Nemw Delhi, the sth September 1975
8.0. 475 (BE)—In exercise of the powers contferred by sub-secticn (2) of sectiqn 1 of the
Taxation Laws (Amendment) Act, 1675  (4F  ef 1975), the Central Governmegt  hereby
appoints the date specified in column (1) of the Table below as the date onn which the previsicns
of the said Act specified in the corresponcingentry in column (2) of the said Table] shall come
into force. '
TABLE
Date 'vaisior,s of the Act
(1) @)
st October, 1975 . . . . Clause (i) of section 3, sections 29 to 37 (bothfinclusive),
a . .

50, 52 to 56 (both inclusive), and 59, clause (iv) of
section 61, sections 64, 68, go to 74 (bothlinclusive),
77, 78, 81 and 84 to 87 (bot inclusive), ction 9z,
in so far as it relates to the insertion of nkw section
18B in the wealth-tax Act, 1957 (27 of j1957) and
sections 04, 07, 98, 100 to 104 (both inclupive), 107
to I1o {both inclusive), 112, 118, 120 to |122 (both
inclusive} and 124.
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() (2) -

W,

:

1st January, 1976 R . . Sections 45, 47, 57, 66 and 90, clause (v} of section 91
. and section 93,

st April, 1976, . . . Section 2, clause (ii) of sectien 3, secticns 4 and 6 to 13
{both inclusive) secticn 14, in so far as it relates to
the insertion of new secticn 66C in the Inoccme-tax
Act, 1661 (43 of 1961}, sections 16 to 28 (both in-
clusive), 38 t 44 (both inclusive), 46, 48, 49, 5I, 58
and 60, clauses (i) to {iii}of secion 61, sectionss 2, 63,
65, 67, 69, 75,76, 79, 80, 82, 83, 88 and 89, cidlses (i)
to (iv) of section 9I, section 92, in so far £5 it relates
to the insertion of ncw section ¥SA in the Wealth-
tax Aet, 1957 (27 of 1957) and scetions 95, ¢6, 99,
105, 106, 111, 113 To 1I7 {beth irclusive), 119, 123
and 12,.

15t April, 1977 . . . . Sectian s, section 14, in so far as if relates to the insertion
of new scction 65D in ike Income-Tax Act 1561 {43
of 1961) and section 1s.
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